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Functioning of Second Distillery in Sikkim 

10367. SHRI P.M. SUBBA : Will the 
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state : 

(a) whether it is a fact that second disti-
llery is functioning in Sikkim ; 

(b) if so, whether the distillery secured 

the necessnry permission under the Indust-
ries (Development and Regulations) Act ; 

(c) whether it is also a fact that his 
Ministry had written a letter to the State 
Government directing them not to aJJow the 
second distillery to operate ; and 

(d) the steps so· far taken by his Ministry 
to ensure that these directives are carried 
out? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI R.C. RATH) : (a) to (d). 
The Industries (Development and Regula-
tion) Act, 1951, and all rules/orders 
including notified orders, directions and 
notifications made thereunder have been 
extended to the State of Sikkim with 
effect from 5th March, 1983, through a 
presidential ·notification dated 2nd March, 
1983. In pursuance of Department of 
Industrial Development's Notification-
S. D. No. 329(E) datr.d 23rd A,pril, 1983, 
calling upon the industrial undertakings 
situated in the State of Sikkim and engaged 
in the industries specified ·in the First Sche-
dule to the Act to obtain a certificate of 
registration under Section 1 U of the Act, 2 
distilleries namely, M Is. Sikkim Distillery 
Rangpo and M/s. Himalayan Distillery, 
Rangpo have submitted ne~essary applica-
tions in this regard. A view is yet to be 
taken by Central Government on these 
applications. 

Following a report received about grant 
· of licences by the State Government for 

setting up of distilleries in Sikkim, a letter 
was written by the Union Minister for 
Chemicals and f'ertilizers on 13th May, 
1983, to the Governor and Chief Minister 
clarifying to them the policy of the Central 
Government with regard to the manufacture 
of potable alcohol and for its proper im-
plementation in the State. 
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